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IN THE CENTRAL ADM+.NISTRAT IVE TRIBUNAL, JAIPUR BENCH, J"A!PUR. 

* * * ' -. . . 21 7 ") ~~,, Date of _Decision: ___ ~----.:.~~ 

OA 165 /98 

Laxmi Narayan Sharma, I<halas i (Group-'3) of Party No. 83, Survey 

of India, 34-Muktanand Jfil!X~X Nagar, Gopal Pur::a Byepass, Jaipur. 
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2 • 

3 • 
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Applicant 

v/s 
Union of India through Secretary, Ministry of Science & 

Tecnnology, Technology Depa rtn:ient, Survey of India, 

Technolcgy Bhawan, New M=hra.uli Road, New Delhi. 

Maha Surveyor General of India,· Directorate, Hathi Badkala 
I 

Estate, PO 30{ No.37, Dehradun (UP). 

Officer Su-rveyor Incharge No.B3 Party {we), Su1"Vey of 

·.India, 34-Muktanand· Nagar, Gopalpura- Byepass, Jaipur. 

Shri D.B.TakechandQ,ni, Officer surveyor Incharge No·.s3, 

Party (WC), Surveyof India, 34-Muktanand Nagar, Gopalpura 
\ 

Ze Byepass, Jaipur ... · 

••• ·Respondents 

CORAM: ·,. 
,HON' BLE MR .S .K.AGARWAL, JUDL .MEMBER 

HON 'BLE f'R .N .P .NAWANI, ADM.MEMBER 

. . . Mr ·R .R .Kurnawat For the Applicant 

For the Respondents ... Mr •Hern ant Gupta, prax:y counse: 

for Mr.~.Raf iq 

ORDER 

PER HON 'BLE ~ .S .KeAGARWAL, J!JDICIAL MEMBER 

' 

In th-is OA the- applicant makes a prayer to direct the 

respondents not to compel or force to avail the departmental 

leave to the applicant x- throngh leave certificate dated 

15 .4 .98 w .e .f. 15 .4 .98 (A/N) in pursuance of the impugned· orden 

dated 15 .4 .98 (Ann .A/1) and. letter dated. 23 .4 s98 (Ann .A/3) · 

and the respondents be directed that the applicant may be 

allowed to "be continue on duty in the recess or in the off ice 

and full pay of other re9ular a],lowances continuously without 

any inte rruPt ion • 

\\)' 2. 
~ direct ions to the:r respond.ents not to comp~l or force to avail 

~the :Wa:k¥XJieJ.IDZe departmental leave w.e.f. 15.4.98, the period of 

leave as mentioned above has already exp ired. There.fore, th is 

As the claim of the applicant was only v.fith regard to 

' 
OA has become infruct uous ." 

contd, 
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3 • However, if any order is passed by .the respondents for th is 

purpo5e in future, the apglica,nt shall be' at liberty to challenge 

the same before the appropriate forum, as advised. 

4. With the abdve observations, this OA is disposed of with 

no orqer as to costs. 

c~· 
(N .P .NAWAN.I) . 
MEMBER (A) 

/ 

9~ .. 
~K.H:GAAwAL) 

MEMBER (J) 

I 


